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Cljtfat for Modification of FA.C.T. 
agreed to  toy fn y o n , B d^nm

*966. SHRI RAMACHANDRAN 
KADANNAPPALLI:

SHRI VAYALAR RAVI;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: ?

(a) whether Prayon, Belgium has 
agreed to the claim of FACT Engi
neering and Design Organisation lor 
the full cost of modification incurred 
be FEDO in 1972:

(b) if so, what was the total 
amount of claim agreed upon by Pra
yon; and

(c) whether it was subsequently 
settled later at a smaller amount?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND C^M ICALS (SHRI SHAHNA- 
WAZ KHAN): (a) and (b). Based on 
the eTcpor^epce pn similar plants, cer
tain modifications were found neces
sary in ifve phosphoric acid plants exe
cuted by FEDO for M/s. Hindustani 
Copper Limited at Khetri. According 
to FACT, Prayon have agreed to pay 
to FEDO full cost of modifications due 
in terms of the contract between 
FEDO and Prayon. The total amount of 
claim agreed upon by Prayon Is Rs.
1,70,000.

(<c) Does not arise.
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Production of certain Medicines In 
Fourth Plan

*968. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of PETRO-
ROLEUM AND CHEMICALS be 
pleased to state:

(a) the quantities of Fursemide, In- 
domethacin, prelamine Lactate and 
Cyproheptadine imported by MSD and 
Hoechst with rates therefor during 
the last three years;

<b) the prices a t which the formu
lations made out of the imported bulk 
drugs were allowed to be marketed;

(c) was it brought to the notice of 
G overnm ent that these firms were en
gaged in under-invoicing and over-in
voicing in these imports and market
ings, and

(d) have these irregularities on the 
part of foreign Arms been referred to




